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of Law and Justice ®! %&T & f& Concurrent List in the Seventh Schedule of the

Constitution 4 Entry 6 provides for transfer of property, registration of deeds and
documents. Entry 7 provides for contracts, including partnership, agency, contracts of
carriage, and other special forms of contracts. Entry 46 provides for jurisdiction and
powers of all courts, except the Supreme Court. So, the Attorney-General has given an
opinion concurring with the views of the Law Ministry that the Parliament is competent
to make such a law. That is so, as far as this issue is concerned. Land, as such, is not my
subject. But, the hon. Member is aware about that also. That had been referred to a Joint
Committee of both the Houses of Parliament as there could not be unanimity on that
issue. Now, what is to be done with regard to that Bill, the concerned Minister will

inform the House.
Encroachment on DDA and Gram Sabha land in Aali village, New Delhi

*17.SHRI PARVEZ HASHMI: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) the details of ownership of land under DDA and Gram Sabha in Aali village
(SaritaVihar), New Delhi;

(b) whether DDA has received any proposal to set up hospital, baraat ghar,

community centres or senior secondary school on these lands, if so, the details thereof;
(c) whether the land of Gram Sabha or DDA has been encroached upon; and
(d) if so, the details of the steps being taken to remove the encroachment?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (d) A Statement is laid on the Table of the House.

1 Original notice of the question was received in Hindi.
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Statement

(a) Delhi Development Authority (DDA) has informed that the acquired land of
DDA at village Aali is about 70 acres. Revenue Department Government of National
Capital Territory of Delhi, (GNCTD) has informed that around 31.27 acres of land is
under the Gram Sabha.

(b) DDA has informed that they have received no request for setting up hospital
on these lands. A request for providing land for Government Senior Secondary School
was received from Directorate of Education (DoE), GNCTD on 14.10.2015 and a reply
dated 19.01.2016 in this regard, has been sent by them to DoE, GNCTD informing
that the suggested land is under litigation in Hon'ble Supreme Court of India. Further,
DDA has received a request for allotment of land for Baraatghar/ Community Hall from
Shri Parvez Hashmi, Hon'ble Member of Parliament, forwarded by South Delhi Municipal
Corporation. However, DDA does not have suitable piece of land, free of litigation in Aali

village, which meets the Master Plan requirement for Community Hall.

(c) and (d) DDA has informed that 2.28 acres of acquired land in Khasra Nos. 327,
328 and 355 of village Aali is encroached. The encroached land is part of the unauthorized
colony known as Aali Extension, which is included in the list of 895 colonies to be
regularized by GNCTD. The encroached land, being part of an unauthorized colony, is
protected under the National Capital Territory of Delhi Laws (Special Provisions) Second
Act, 2011 read along with the amendment enacted in 2014. Revenue Department, GNCTD

has informed that nearly 1.32 acres of Gram Sabha land is under encroachment.

7t uRaST gTert: TR HE e, § S1Tad ATeH I A HAT Sl | 1 I8 §
5 X FEega & uic "y W ST A I8 419 T ® 6 9% U 70 Tae o €, o
H 2.28 T A TR TAHITHC B 3R D! ST B e 9T 82 PR I i Ydoldal
g, A1 AR A3 T’ Whot & oIy 59 a1 181 STale T ST 8T 27

i TH. JHAT ARG : AHTIRT SfY, I8 FaTd RS UM H 4} AT 27| IHH ATST-1
IRacs R R A FaTel o1 M1 g1 [aTd &I = Ieed © [$ s 9e 981 I)
IRTT BR IR IRTATA T I8 81 3P IR § Sl ofs d 978 ¥ 3, Ufeeid uRusl & forw
T8 X8 2, ST TATe URUS] 81 &1 IR IHHT (R 3 3feqI PR P a1 AIe[H gall fb
g8 fafeier ¥ 2, sHifey a8 ofe 781 < gad| I8 [ feces JHaRI f$urcHe =, ua
U Sl 3l 1 SIEIY A a1 $RA P 91 84 a1 281 3T 89 50! frfeier & HR HoR
BEEAEIN




28 Oral Answers [RAJYA SABHA] to Questions

it aaw wTerlt: Ui WIS, § MG "IewH | A WA St a8 ST
=Tedl § fob g=i+ Sil fafeier &1 91d @8l 8, 98 70 Tbs & o del 51 Y "9 =,
IS g1 ARIT T 32 ©1 IS TMid H adopt fhaT &1 ursH fAferex agd ) a8 Wi
g 3R Il R S1-H g B UIYele &, offd afead] & oY §-§R A Pls Tpol Tal
21 ST S YIS e B & il gieadi HYRT IS B B Sl o, Al 1 &l Uhs
S 70 THS ofs A A 376 ol Tdoiadl 8] BRIs ST Fhall 8, Al b Td adopt R I
TR T 52 "I s, It USTsi” SINAT &1 a1 Aded eial 22 H R I8 S
=TET & o 1 T’ Wpt & forq SIEIT e Tdeldet v gt a1 &1 ?

Y TH. IHAT S: W, 91 T WBR A & 91 YT 7L g3, Tgel WY Va7 BNl
&1 3R Ul &1 ....(FAM).... ART He1 I8 & (P ... (FaIM)... AT Udh FTe, 347 a1
GMQI ... (@ELH).... TR, T ST dispute H &, TARI STHIM & dR H AT TS 7 S
BEN 8, I8 SHIA YThIaic ¥ 8 3R Uhaic 89 el 18] Adhd| SHBI BRI I8 ® fh
S 89 |99 AN A FHADR IIfTIRIE & §RT B 11, SHD AT S8l $O Hga=
T, SUBT 2017 TF B WWd Rl Bl R N, W (@magm).. mu gF iy
...(TAIT)...

7t TR 3T Y AT, Y Ao wisl bfe=y)

37} QA JHAT AT 3T [ AR 95 WA &1 IF STHI 3 T 8] gall, I issue
OR H TET ST RET g1 AR A1 A < S1d I8 issue ST, 1 H SATIBIRYT T gerrar
35 TS, TRUST 1 T2 WIS AN 7 JarT 7 I8 oF B & forg 81 3 wEr fr uw
disputed &, T $®T 31T IRIT 3R THhITHT =, AT T IRIY| P 7ATa] AR BT
STHIF © 77 9D 918 TR0 A1 e & IS Bl i s § TV 3R
@%, Bl g BT 37\“1'&@17‘[ 9 10 IRG BI fHar 13 bighas of land in Saidabad village
is identified for school and community purposes. This is earmarked for a freight
company. This will be considered after due process. ¥, T informally ddd fear f
purpose 3BT &, BH TRITER BI W SRR &, HRGTC] HeR Bl W TTR6vd & 3R Tped B
o SR 1 3T 39 e B ofs b AT s BId)-91d) vt € A S Hieet=T Bl
resolve @R & I QITOTT, TAT H HET &1 37T WA HaR 31 qiferamic € 3iR 39 &l
§ Ao & T SIS @1 At U ATREY 81 98 DM qRT R b 918 99 fean § &
grftfeaett Yaer ol

SHRI BHUPINDER SINGH: Mr. Chairman, Sir, through you, I would like to put a
question to the hon. Minister. My question is: If the DDA encroaches upon any land, will
the DDA give alternate land to the individual or will the compensation be made available

to the individual as per the market value?

SHRIM. VENKAIAH NAIDU: Sir, DDA will never encroach upon land. It acquires
land.
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SHRI BHUPINDER SINGH: It has encroached upon the land, Sir.

SHRI M. VENKAIAH NAIDU: That may be the hon. Member's allegation.
SHRI BHUPINDER SINGH: I will give you the details. ... (Interruptions)...
MR. CHAIRMAN: Please listen to the answer.

SHRI M. VENKAIAH NAIDU: Please send the details to me. I have no problem.
The DDA, Delhi Development Authority, is a development authority. It functions under
a statute. It has got some rights and responsibilities also. It acquires the public land for
some public purposes. What the hon. Member is saying is that he has got some specific
case where the DDA has encroached upon some private land. If at all there is any such

thing, I will get it enquired, and, then, take suitable action.
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SHRI M. VENKAIAH NAIDU: Sir, land pooling is a separate issue. If the hon.
Member writes to me, I will definitely inform him about the progress made with regard

to the land pooling policy in Delhi.

With regard to facilitating the people who are encroaching there, and, for providing
them an alternative, the State Government has to prepare a policy of rehabilitation and
redevelopment of encroached colonies. That is the mandate. That is yet to be done. Once
that rehabilitation policy comes up, then, the Central Government will extend all the

support to develop those colonies also.
Skill development programme for widows

*18. SHRI LAL SINH VADODIA: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) the number of widows who have got the advantages of skill development

programme; and

(b) the number of branches for the skill development programme that have been

started for widows together with the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAPRUDDY): (a) and (b) A Statement
is laid on the Table of the House.

Statement

(a) and (b) There are a number of skill development scheme across various sectors
being implemented by Central Ministries/Departments. The data on the widows covered
under these skill development programmes is not maintained centrally. However, most of
these schemes have special provisions to promote the participation in skill development

programmes by all socio-economic groups including women.

Further, Government has launched the flagship scheme, 'Pradhan Mantri Kaushal
Vikas Yoiana (PMKVY)' on 15th July, 2015 to enable and mobilize a large number of
youth to take up outcome based skill training and earn their livelihood. As on 22nd
February, 2016, 12.50 lakh candidates have been enrolled (including 5.41 lakh women)
for vocational training under different sectors in 9,314 training centres spread across the

Country with coverage of 29 States and 6 Union Territories (UTs).



